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OR D E R 

Per Justice B. iPanigrahi, V.C. 

fqr. Be Chatterjee, id. counsel has filed power on behalf 

of the aplicant inthis matter, but he is found absent on ca3le 

je are Ld that this case was once dismissed for default and later 

on it was restored to file on applicant's prayer. 

Ld. counsel Mr. P.K. Arora appearing for the respondents 

has invited our attention that even on merits the applicant has 

no case. 

the applicant has claimed to have worked in t-,he department 

from March, 1973 to July, 1973 for 139 days and, therefore, he 

claimed o have acquired a temporary status under the relevant 

rules. 

Mr. Arora, id. counsel for the respondents on instruction 

and on veFification of records has stated that the applicant has 

never worked in the establishment as claimed. It has been 

further sjbmitted that the application is otherwise barred by 

limitation and want of jurisd1ction$inCe there has been absolutely 

no explantion as to why he kept quiet for such a long time from 

1973 tillithe date of filing of this O.A. 

contd. ..2 


